Central Administrative Tribunal
Principal Bench,New Deglhi,

DA-2011/89 : ‘

- New Delhi thie the 29th Day of April, 1994,

Hontble Mr, BN
Hon'ble Ms, Lak

. Dhoundiyal, Member(A)
shmi Suaminathan,Member(J)

&

Sh, P.R. Jadhav,
5/0 Sh, Ramachandra Jadhav,
Chief Oraftsman,
07M Of fice,lestern Railuay,
Bombay Central,
Bombay-400 008, Applicant
(By advocate Sh, 8,5, Mainee)
VBT sU s

1. Union of India,

through its Sscratery,

faillway Board,

Rail Bhauan,

Raf i Marg,
Neu Delhi,
2, The General Managar,
' Western Railuays, i
|

Church Gate, :
Bombay,’ - _ Respondent s

: ORDER{On AL )
del ivered by Hom'ble Mr, B,N, Dhoundiyal,Member{a)
Th? applicant Sh, P,R, Jadhau)uho is working
as Chief Draftsman in the DR, M'e OFFfice, Northern -
'Railuay’is aggrisved by the impugned order dated
20.2.1999 which contains ths gansl of promotion to

Class-11 &BroupB) post of Assistant-Enginaer;'

The admitted facts of the case are that +the
applicant was appointed on 14.8,1972 as Assistant
Oraft eman and was promoted as Chief Draftsman with
N\

ef fect from 1,2,1984, Selection precees For oromotion

to Class<II (Grcup-8) past of fAssistant Engineer was
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initiated wide letter dated 22.2,1988 and t&é 1473
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“ yacancies were notified out of which 22 uere reserved

for SC and 11 for ST candidates, The anplicant qualified

in the written exapination that uwas held during July/

.August, 1668, He was callsd for viva-voce test also,

But his name ddids not appear in the panel contained in

7

the impugned order dated 20,2,1989, .

The contention of the applicantisthat he had
faired very well in the viva-voce and nothing is against
him except one adverse entry»uhich was communicated to
him on 26,7.1988, He is alse aggrisved that this vacancy
sas nob given to him even though it was ear-marked for

SC/ ST cendidates whe were not available in pegeired numbers,

In the counter filed by the resnondents, the
main averments are these, To sBecure a place on the sansl,

the cendidates have to qualify both in uritten and viva-

b}

veca tests, The contention of fherapplicant that since
he had cualified in the uritten examination, he should
have been included in the panel is nat tenable és he had
failed in the viva-vocs, It is also clarified that there
is no proposal for de~reservation of vacancies reserved
for SC/5T, It is wrong te say that the D,P,C. took enly
the adverse C.Rs. in consideration while disqualifying
him as they considered the suitabilitQ of the candidatas,

keeping all the facts into account,

This case hzs been appearing the cause 1ist from
26.4,94 onwards and was posted ore-emptorily for final
hear ing todéy, 1t has been called in the reviéed list,
None ie oresent on bahalf of the resnondents, ue,thereforae,
procsed to dscide this case on the basis of the nleadings
on record -and the submissions made by the lsarned counsel

for the applicant,
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here selection is involved, no employse can
olaim pfomction ag a matter of righﬁ. The duly constituted
D,P,C, did not find him qualified, It has also bean stated
by the respondents that there is no intension to de-ressrve
the pest. In visu of this, this application faile and

is hereby dismissed,

!

The interim order passéd on 28,11.1989 is vaecated,

There will be no order as to costs,

p‘/-;j F ’_:::-:)W-Q—, FM—:;‘ é - ﬁ/’ [ .’Ai/ﬂ\—#/
(LAKSHMI SUAMINATHAT) (B.N, DHOUNNIYAL)
MEMBER(J) MEMSER(A)
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